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Reply for Hon’ble NGT Original Application No. 20/2025(CZ)
Prashant Mourya vs State of Madhya Pradesh & Ors. WITH
Original Application No.11/2022(CZ) (I.A.No.115/2024) Bakir
Ali Rangwala Applicant (s) Vs. State of Madhya Pradesh &
Ors. Respondent(s) >

In compliance to Hon’ble NGT (CZ), Bhopal vide its order
dated 14-07-2025 in Original Application No. 20/2025(CZ)
Prashant Mourya vs State of Madhya Pradesh & Ors. WITH
Original Application No.11/2022(CZ) (I.A.No.115/2024) Bakir Ali
Rangwala Applicant (s) Vs. State of Madhya Pradesh & Ors.

"

Respondent(s) reply submitted by Ujjain Municipal Corporation is
annexed as Annexure - 1.

Regional Office, M.P. Pollution Control Board collect samples
from all the Sapta Sagar situated at Ujjain. The results of water
analysis 1s annexed as Annexure - 2 which has been already
submitted in the last reply into Hon’ble NGT. The analysis report
reveals that the BOD value in Purushottam Sagar, is found 10
mg/L which is highest among all aforesaid Sapta Sagar. The letter
has been written to commissioner Municipal Corporation Ujjain to
stop the mixing of sewage water into Sapta Sagar & to submit
action plan for the same. Due to non completion of S.T.P. work /
Connectivity of sewer line to House Holder, the notice of
Environmental Compensation of Rs. 3.0 Crore already has been
issued from M.P. Pollution Control Board to Commissioner
Municipal Corporation Ujjain vide letter no. 19 dated 24-01-
2024.

H d
2 16]4(28
(Shashwét Sharma)

Additional Collector,

Ujjain (M.P.)
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OFFILE OF THE ADVOCATE CENERAL
MW COMURT OF P

BE MW INOOME

PH 1 {0) 15i0m19, Mg S5000
FAR : 0712308447

o Mobile- 9119714014
D.O. NO. ...... Date .:...J.......IZIJZ#
TO,
THE COMMISSIONER,
NAGAR NIGAM UJJAIN,
DISTRICT UJJAIN (M.P.)
LEGAL OPINION
SUB: OPINION ON THE JUDGMENT/ORDER DATED
03.01.2025 PASSED IN_CASE NO. 11/2022 (BAKIR ALI
\ W s P
- R . 2025/24 .01.2

That, an opinion has been sought with regard to the land
situated at Govardhan Sagar. It has been brought to my knowledge
that a Civil Suit has been filed in which the stay has been granted for
the same property. That, an order has been ]Ji-l'.SSEd by the National
Green Tribunal (NGT), whereby it has been directed to remove the
construction and structure on the said property.

That, the NGT is a Tribunal and not a Court and the

not binding on the Civil Court, Hence, it is
order of !::i:;:pﬁcmiun to vacate the stay should be filed before
s -'51 Court on the strength of order passed by the NGT.
the Civil ft is yet to be verified that all the plaintiffs in the Civil
heard at (he time of passing of the order of NGT, hence, it
(o file an application for vacating the stay and the order of
is advised U ot annexed with such an application. That, in the order
NGT should peen directed L0 submit @ compliance report, this fact
of NGT it has 4 there being a stay should be appraised to the NQT

of Civil ;f:napp“ﬂm" so preferred Lo vacate the stay in order to
along W #

_ mpgnufthﬂ Stale :
! [SUDEEP BH AVA]

DEPUTY ADVOCATE GENERAL
INDORE
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" Reply for Hon’ble NGT Original Application No. 11/2022 (CZ)
“Bakir Ali Rangwala vs State of Madhya Pradesh”

Action taken report

Progress for removal of encroachment

To comply with the direction passed by Honorable NGT vide its order dated 07-09-2022 in OA
Case No. No. 11/2022 (CZ) “Bakir Ali Rangwala vs State of Madhya Pradesh” regarding removal
of encroachment following due process encroachment of 28 temporary shops and 07 permanent
constructions were removed on dated 16-11-2022. In addition to this encroachment of Boundary
wall of VD market Parking and encroachment from back side of auashadhalay were also removed,

In regards to various cases on going in District court has ordered to maintain status quo against
any kind of demolition (order sheet dated 17.02.2023 enclosed Annexure -1) till disposal of case
based on following facts

. As per survey list of encroachments/constructions present over land of survey number 1281
provided by district administration, residents of Vikram cloth market have challenged the
survey report and have submitted petitions in local court asking relief as above
properties are located in survey number 1312 and not in survey number 1281,

*  As per point 4 of above order sheet, Responded Ujjain Nagar Nigam has requested that,
action being taken by administration are under order of Honorable NGT and neither
petitioner has no right to apply nor civil court has the jurisdiction to hear such petition.

. As per point 12 of above order sheet, Ujjain district administration has provided demarcation
report of 1281, Panchnama, field book, list of construction but have not provided any
information notice regarding demarcation to petitioner of any other affected person,
And thus, demarcation is not binding on petitioner. Also, tehsildar Ujjain has submitted
that demarcation of survey number 1312 in not possible (point 10 of above order sheet).

. Imposition of Environmental compensation

To comply with the direction passed by Honorable NGT vide its order dated 05-12-2023 in OA
Case No. No. 11/2022 (CZ) “Bakir Ali Rangwala vs State of Madhya Pradesh™ Pollution control
board had issued a show cause notice to Ujjain municipal corporation, regarding environmental
compensation due to delay in commissioning of STP, and had given an opportunity to submit
reply/ objection regarding the calculated compensation.

In response Ujjain municipal corporation has field reply to the regional Officer, M.P. pollution
control Board, Ujjain Via letter no 66 dated 7/2/2024 (Annexure -2). The compex Based on the
delayed caused by permissions from various departments like MPEB, Police department, District
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administration, Forest department, ete., Delay in crop compensation from district administration.
Delay caused due to various religious events and heavy tourism due to religious importance of
Ujjain city ete. facts and circumstances relief regarding waving off penalty has been requested.

From the mentioned facts in enclosed letter annexure -2, it is evident that Ujjain Municipal
Corporation has been tirelessly making efforts for the commissioning of STP at Ujjain. The
complex situation of acquisition and permissions from different authorities has resulted in the
delay. However, as apparent from the aforementioned facts there has ngver been any delay on part
of the Ujjain Municipal Corporation. Thus, the case of the Ujjain Municipal Corporation
requires a special consideration in view of its unique challenges due to city profile and
organizational setup, the delay needs to be condoned and the proposed penalty needs to be
waived off. h

Also, there is an existing sewage treatment system, in which via 9 different pumping stations at
different locations preventing untreated water from mixing into river, untreated water is pumped
to Sadawal oxidation pond (83 MLD) here water is treated. Thus, there is little to no untreated
water mixing in river Shipra and thus no environmental damages are being caused

. Regarding Pipe laying work in Govardhan Sagar Catchment area under
AMRUT -1I: -

In Govardhan Sagar catchment area, total 7.5 km sewerage line is proposed under AMRUT - |
which covers Patel Nagar, Fazal Pura, VD market. Out of this total 7.4 km line was laid & only
100 mtr is balanced which will be completed by 15" January 2025. Construction of Manholes and
IC Chambers is in progress and will be completed by the end of 31* January 2025. The Trunk
Main laying & MPS work completed and the House Connection started at Sewerage Zone — 1 &
2

. Regarding the establishment of the Surasa Sewage Treatment Plant (STP):

The Surasa STP project has been meticulously planned with a designed capacity of 92.5 MLD,
considering the anticipated sewerage generation from the projected population of 2050, The
ultimate stage, set for the year 2050, aims to accommodate a capacity of 110 MLD. Presently, the
operational STP(s) can effectively treat a sewerage volume of 79 MLD, corresponding to the
anticipated generation in 2024.

Several factors contribute to the justified delay in commissioning, and these considerations shed
light on the challenges faced during the execution of the Sewerage Network project:

Unique Challenges of the STP: The Surasa STP is subject to special considerations due to the
complexities encountered during the implementation of the Sewerage Network project.

1. Complexities in Pipe Laying in Ujjain City: The execution of pipe laying works in Ujjain
City presents significant challenges. The city's constant activity and influx of visitors
during religious events have further complicated the seamless progress of the project,

Page 2 of 4



*  highlighting the unique challenges associated with working in a lively and culturally
significant urban environment. This heightened public movement has significantly
impacted the execution of crucial tasks, such as pipe laying works, creating obstacles and
disruptions in the construction schedule.

The construction activities were forced to come to a standstill due to the occurrence of
various anticipated celebrations and religious events. Events such as the Karthik mela,
Sravan month celebrations, and other VVIP visits necessitated a temporary halt in the
ongoing works. The need to accommodate and facilitate these significant occasions,
characterized by heightened public participation and attention, prompted a pause in the
construction activities to ensure the smooth execution of the events without disruptions
from the ongoing construction work.

Due to the non-resolution of the land issue at the approach road at STP, the farmer
frequently stopped the works at STP, and even as on date the issue is yet to be resolved by
Administrative Department. Recently the farmer has protested the entry into STP by
excavating the land at the entry gate due to non-resolution of land issue.

2. Geographical Challenges Along the River Kshipra at Trunk Main: Furthermore,
Ujjain City's location along the banks of the river Kshipra adds another layer of complexity.
The geographical setting, particularly during the rainy season, poses a considerable
challenge to project works. The reduced timeframe available for execution during adverse
weather conditions inevitably leads to project delays.

Due to an increase in the water table during the heavy monsoon season, the excavated
trenches are to be backfilled. These precautionary measures to prevent the anticipated
collapse of the excavated trenches, which could pose safety risks. Consequently, the need
to rework the filled trenches ensued, resulting in an overall delay in the construction works.

The delay in the resolution of the crop compensation and land compensation of the farmers
along the alignment of the trunk main contributed to the delay in the completion of the
Trunk main works.

3. Delay in receiving Permissions at MPS: Additionally, a significant delay has occurred
in obtaining charging permission from the MPEB department at MPS, thereby contributing
to an overall delay in the commissioning of STP. The UMC formally requested the MPEB
for permission on June 12, 2023. However, the approval process extended beyond
expectations, and the permission was granted much later, specifically on January 30, 2024.
This delay in securing the necessary permission from the MPEB has consequently impeded
the timely commissioning of STP.

The ongoing land issue with adjacent landowner Mr. Ramesh Dwivedi is leading to the
delay in the execution of Road & Boundary wall work of MPS. The landowner has stopped
the machinery and manpower movement on various ocecasions due to the land issue.

The combined factors mentioned above play a crucial role in justifying the delay in commissioning
the Surasa Sewage Treatment Plant (STP). It underscores the necessity for a thoughtful and flexible
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approach in handling the distinctive challenges linked to the project. The challenges, ranging from
specific characteristics of the STP to complexities in the city's infrastructure and external factors
like weather conditions and permissions, collectively contribute to the extended timeline.

A thorough evaluation is requested urging consideration of the actual damage incurred as the
discharge of sewerage into the river is minimal and is majorly being treated in the existing pumping
stations, thus posing a low risk of pollution to the Kshipra River water.

Other reasons for the delay in STP:

As of date, the pipe laying works at Trunk main are completed and MPS & STP are partially
commissioned. Apart from the works related to the land issues, all the remaining works stand
completed. ;

Looking the progress of work Sewerage Project under AMRUT — 1 will be tentative completed by
31.12.2025

(Ve ¢
Build#ig Officer (Zone 2) Resid%ngin{ Executive{igi’véer (AMRUT)

Ujjain Municipal Corporation Shah Technical Consultants Ujjain Municipal Corporation
Ujjain (M.P.) Ujjain (M.P.) Ujjain (M.P.)

Ujjain Municipal‘Corporation
Ujjain (M.P.)
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Water Quality Criteria

Drinking WaterSource
without conventional
treatment but after
disinfection

=

Outdoor bathing
(Organised)

Drinking water source
after conventional
treatment and disinfection

Propagation of Wild life
and Fisheries

Irrigation, Industrial
Cooling, Controlled
Waste disposal

Total Coliforrhs Organism
MPN/100ml shall be 50 or less

pH between 6.5 and 8.5

Dissolved Oxygen 6mg/l or more
Biochemical Oxygen Demand 5 days
20C 2mg/l or less

Total Coliforms Organism
MPN/100ml shall be 500 or less pH
between 6.5 and 8.5 Dissolved
Oxygen 5mg/l or more

Biochemical Oxygen Demand 5 days
20C 3mg/l or less

Total Coliforms Organism
MPN/100ml shall be 5000 or less pH
between 6 to 9 Dissolved Oxygen
4ma/l or more

Biochemical Oxygen Demand 5 days
20C 3mg/l or less

pH between 6.5 to 8.5 Dissolved
Oxygen 4mg/l or more

Free Ammonia (as N) 1.2 mg/l or less

pH betwwn 6.0 to 8.5

Electrical Conductivity at 25C micro
mhos/cm Max.2250

Sodium absorption Ratio Max. 26
Boron Max. 2mg/l |

Below-E Not Meeting A, B, C, D & E Criteria

30
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